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has been permitted by the Chairman, vou can speak on that. On the other subject, if the

Chairman allows you, then, you can raise it tomorrow morning. There is no problem.

SHRI K.T.S. TULSI: Sir, on the Minimum Alternative Tax, I want to submit that
i 2013 when the Vodafone 1ssue was raised, at that time, the then Finance Minister
thought that he will collect about ¥ 10,000 crores. But instead of collecting anything, the
country lost on account of withdrawal of funds by the FIIs. Investments by FIIs dropped
from ¥1,16,808 crores to T 51,000 crores. [ want to submit that by giving a notice on the
Minmimum Alternative Tax what the Finance Minister hopes to get the demand of ¥ 40,000
crores, but in the process it may lose more than T 2,80,000 crores which has been received
from the FIIs as investors perceive it as tax terrorism. The raising of demand of ¥ 40,000
crores by reopening assessments is on a laughable legal premise that complying with
the directive of SEBI to open a bank account converts them into domestic companies.
The ruling by the authority for the advance tax is itself contrary to the previous rulings
and ought to have been contested by the Department. If such demands are sought to be
justified, India’s financial future is wrought with danger. The Prime Minister may dream
big, but, alas, his dreams may be doomed to be shattered. It is only capable of making

nvestment environment most unattractive to foreign investors. Thank you.

Demand for providing relief to family of Havildar Sanjeev Kumar of

Dhindar village of Ghaziabad martyred in naxalite attack
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LIE. DERPUTY CHARMAR: The names ofall those who are aszodating therms elwe s,
incuding Shri K2, Tyagi, may be added.
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